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Before The Green Tribunal , Eastern Zone Branch At

Kolkata

MEMORANDAM OF APPLICATION
[Under saction 18(1) read with section 14 & 15 and
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IN THE MATTER OF:

DEBASIS DAS son of Sri Jawhar
Das , residing at 115 G.T.Road (
N) , Salkia , Post Office — Salkia ,
Police Station- Golabari, District-

Howrah - 711106

...... Applicant

-VERSUS-
1. The State Of West Bengal

Represented By The Chief
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Bengal having its office at
NABANNA ( 13™ Floor ), 325,
Sarat Chatterjee Road, Shibpur,
Howrah -711102.

Email: cs-westhengal@nic.in

2. Ministry of Environment Forest
and Climate Change ,
Government of India service
through its Deputy Director
General , Integrated Regional
Office, Kolkata, IB-198 Sector-
[II, Salt Lake City, Kolkata -
700106. Email: iro .kolkata-

mefccgov.in

3. Central Pollution Control Board
represented by its member
secretary having its office at
PARIVESH BHAVAN, East Arjun
Nagar Delhi- 110032 email:

msch.cpchianic.in
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4. Department of environment,
government of West Bengal
through its principal secretary
having office at PRANISHAMPAD
BHAWAN, Block (5t floor}, 1b-II,
salt lake, sector-11I,
Bidhannagar, Kolkata-700106.
Email: prsecy.env-wh@gmail

.com

5. West Bengal pollution control
board represented by its member
secretary  having office at
PARIBESH BHAVAN, 10A, Block
-~ l,a., sector-IlI, salt lake city
Kolkata-700106 email;

ms. whpch-whia@bangla.gov.in

6. The District Magistrate, District-

Howrah  having its office at 6
Rishi Bankim Chandra Road ,
Post & PS — Howrah , District-
Howrah - 711101. email: dm-

how-whianic.in
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7. The Commissioner of
Howrah Municipal Corporation
having its office at 4 Mahatma
Gandhi Road, Post & PS-
Howrah, District - Howrah-
711101.

Email:

commissioner.howrah@gmail.com

8. Principal Chief Conservator of
Forests & HoFF, West Bengal

having its office at Aranya

Bhawan, LA-10A Block, Sector-
I1I, Salt Lake, Kolkata — 700106.

Email: pccfhoff-wb@nic.in

9. The Chief Project Manager
of Rail Land Development
Authority  having its office at
Unit no- 702 -B, 7t Floor,

Konnectus Tower -II, DMRC
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building Ajmeri Gate, New Delhi
-110002.
Email: secv@rlda.railnet.gov.in

10. M/s PS, Group Realty Pvt.
Ltd., represented through its
Chairman Prashant Chopra and
its Managing Director Gaurav
Dugar, having their registered
office at, 1002 EM Bypass,
Kolkata, West Bengal 700105.

Email address: cs@psgroup.in.

1. ~ The Divisional Forest
Officer, Howrah Division, having
office at 5, M.G. Road, Dalmia
Park, Stadium Complex, 1st

Floor, Howrah - 711101. |

Email: dfohowrah@gmail.com
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TO
THE HONBLE CHAIRMAN AND HIS COMPANION
MEMBERS OF THE GREEN TRIBUNAL

HUMBLE APPLICATION SUBMITTED BY THHE

APPLICANT ABOVENAMED.

Synopsis

. . et fy .
The instant apphcatlp’ih{ﬁa% m‘%@d y the applicant
L S RN
against illegal cuttinfg, ‘i‘felliing‘ j(;f trei?%t a large scale

R s .
at the property situai{%ﬁ@%fémise% P %il }Acharya Tulsi
Y SR . 'h;w‘, .
Marg, Police Stationk el it T.«D}/S’(;(@ Howrah (also

)VILAVHP, Salt Golah,

5 sy Mf . .
beside Hooghly river within jurisdiction of Golabari Police

Station-, District- Howrah - 711106) measuring 1300

a5\ <% cottahs of land which has been lying untouched since

e

%\»

§ 202

1 {0
[

last 70 years and there had been more than 1000 of trees

f different species present at the said property.

The trees at the said property have been illegally cut and
felled without any proper clearance or permission
without holding any proper inquiry of the said property
and upon the objection by the applicant in form of RTI

through its Advocate the respondent and the authorities

Dehaki s Do
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have tried their best to cover their misdeed and fill up

the Lacuna.

That more than 1000 trees have been cut and felled at
the said property without having any permission from
the concerned authorities and damages to the such
number of trees cannot be overlooked keeping in mind

the global warming which we are facing.

The private respondents in connivance with the
authorities have illegally cut and felled the trees giving
false number of trees present in the said property so that
they did not need to plant five times of the cut and felled
trees at the said property, the same causing serious
environmental damages keeping in mind the global
warming, the government has framed rules and
regulation for protection of the plants trees in the non
forest area but the same has been overlooked and not

complied with just for the personal gain and profit.

It Is submitted that the present application has been

made for restitution of the damages done to the

TSELakh Dok
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trees without abiding the rules and regulations as

framed by the law.

Gross violation of the environmental norms is observed,
on one hand the central government and the state
government are spending thousands of crores of rupees
in preserving the trees and environment and on the other
hand errant developers in connivance with the state
authorities are flamboyantly cutting and felling the trees
in utter disregard of government’s wishes and policies
and endeavours. The in action of the respondent
authorities have resolved in this menace of the trees
being numbers more than in 1000 have been cut and
felled and in spite of having the knowledge the
authorities are trying to cover up the Lacuna by
fabricating and manufacturing documents and giving
clearance as well as permission to the private respondent
without complying the procedure of law which not only
result to the damages of the environment but will also

promote threat and danger to the environment

henceforth.

Tebatlhd  TDnf
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List of Dates

NO. DATE
1. (20/03/2024 The RLDA (Respn no-9) filed an
application praying for felhng’eﬁ\ftrees\
to the DFO, Howrah (R%pn Nno- 13 .
under Form-I (B) of Wﬁ%rees (
P & C) Rules 2007

2. |29/04/2024 Clearence under Rule qqs) of‘
WBT(C& P) Rules in 2007, glvem by:
DFQO, Howrah( 1st Clearence}

3. (09/04/2024 The Respondent no 9 and 10 started

cutting and felling of trees at the said

property.

4, 02/7/ 2024 1st RTI written by the applicant’s
Lawyer to the Divisional Forest
Officer, Howrah .

02/07/2024 & | Enquiry and spot visit by the officer
08/07/ 2024 of DFO, Howrah at the said Property.

Donkss Dol
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10/07/2024

letter given by WBPCB regarding the
clearance for permission for cutting

and felling of trees at the said

property.

23/07/2024

2nd RTI given by the Applicant to the
DFO, Howrah (Resp-11)

01/08/2024

Reply to the 2rd RTI by DFO, Howrah.

20/08/2024

DFO, Howrah issued Second
clearance to the RLDA cancelling its
previous clearance dated
29/04/2024.

20/08/2024

DFO, Howrah issued Second
permission being SECOND permit
no- 23/FP/HD/B/24-25 to RLDA for
cutting and felling trees cancelling its
previous permission being FIRST
permit no- 26/FP/HD/2024 dated
31/08/2024.

SUMITAA S\
ssarr%ﬂﬁﬁa?Yﬁ*¢

29/08/2024

3d RTI by the Applicant Lawyer to
the DFO, Howrah.
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31/08/2024 DFO , Howrah issued f{irst
permission being the FIRST permit
no- 26 /FP/HD /2024, dated
31/08/2024.

04/09/2024 4th RTI to the DFO , Howrah by the
applicant Lawyer

10/09/2024 4th reply to the RTI of the applicant’s
Lawyer

10. | 18/09/2024 Reply to the 37 RTI sent by the DFO,
Howrah to the Applicant.

FACTS IN BRIEF

Most Respectfully sheweath:

The address of the Applicant is given above for the

service of notices of this application.

D ebakis Dak
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The addresses of the Respondents are given herein

above for the service of notices of the application.

The Applicant abovenamed begs to present the
Memorandum of Application on the grounds set out

hereunder:

That all that piece and parcel of land measuring
88300 sqmtr comprised of full fledged greenery
consisted of thousand of trees within the stretch of
88300 sqmtr , at a property situated at 1 Acharya
Tulsi Marg , Police Station — Golabari , District-
Howrah (also known as H8QV + WHP, Salt Golah,
beside Hooghly river within jurisdiction of Golabari
Police Station-, District- Howrah — 711106) the
same shall hereinafter be referred to as the “Said
Property”, the ongoing illegal cutting and uprooting
of trees thereat is the subject matter of the
complaint herein. Be it pertinent to mention here
that the said property originally belongs to the “Rail
Land Development Authority” ( the same shall
hereinafter be referred to as the “RLDA” ) being the

Respondent no-9 herein.

Dotk Tk
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That the said property originally belonged to the
“Indian Railways” which was used to transport salt
from one place to the other and hence the bank of
Ganga just beside the said property was and is
known as “Namak Gola Ghat” and the said property
was laid unused since the Independence and since
there was already extended greenery within the said
property thus during course of time the said

greenery became more full and fledged.

That the said property being full covered within
comprising thousands of grown of trees within span
of time of nearly 77 years since Independence and
that was not only source of fresh air to the residents
of North Howrah District but also a beautiful place
for morning walkers , the said property being full
fledged greenery can be evident from several
photographs and video graphed of the said property
that shows it was full fledged greenery and the same
can also be ascertained through the extract of the
Google Map that shows that there had been
thousand of trees within the entire stretch of the

said property.

DCbnsis DA
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(d) That the said “RLDA” being the respondent no-10
engaged and appointed one developer firm being PS
Group Realty Pvt. Ltd. , having its registered office
at , 1002 EM Bypass, Kolkata, West Bengal 700105,
being the respondent no- 10 herein ( hereinafter
shall be referred to as the said “Developer”) for

development of the said property.

(e) That there had been thousand of trees since
independence within the said property and the
entire property was left and not in use and the
respondent no-10, in the month of April 2024
started cutting and felling the trees at the said

property in a large scale and in full fledged manner.

(£ That respondent no.10 is a Developer firm and
engaged by the RLDA for development of the said
property and it is the promoter who are engaged into

cutting and felling of the trees within the said

property.

5. That thereafter the applicant through its appointed
advocate on 2™ July 2024 wrote a letter to the

Divisional Forest Officer ( hereinafter be referred to as
Y o
Debon g4 D04
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the said “DFO” Howrah) , being the respondent no-
11, intimating the said cutting of trees and at the
same time the complainant sought certain
information under Section 6 of the Right To
information Act 2005. The copy of the said letter
written by the Advocate of the applicant is annexed
herewith and marked as Annexure -P 1 .The same

shall hereinafter be referred to as the “1% RTI”

6. That the Divisional Forest Officer ( hereinafter shall be
referred to as the DFO ) through its letter dated 18
July 2024 answered the questions of the complainant
as mentioned in the 1st RTI, the copy of the said letter
of reply by the DFO is annexed herewith as and
marked as Annexure — P 2. ( The same shall

hereinafter be referred to as the “1%* Reply”.

7. That the DFO being the respondent no.11 , answered
questions to the said RTI not only false manner but
also in very ambiguous ways, the same has been dealt

and mentioned clearly in following paragraph:

(@) The DFO being the respondent no- 11 very
o {;éwf‘?ﬁf{éi f:;:f;;gg cunningly answered regarding the question of
mz} gg bxj;a‘f? g /
?i@@gﬁﬁm DY b M? A m
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numbers of trees present in the said property
answered that there are only 75 numbers of
trees present in the said property which is itself
contradicting as the RLDA being the respondent
no- 9, in its application in FORM 1(B) dated
20/03/2024 , seeking permission for cutting
has written and mentioned that there are nearly
235 trees present in the said property then how
come the DFO has mentioned that there are
only 75 nos. of trees present in the said
property , which clearly indicates that the
respondents are acting hand gloves to mention
the number of trees less in numbers from the
actual so that the developer will have to plant
less numbers of trees. The copy of the said
application in FORM 1(B) dated 20/03/204 by
the said RLDA being Respondent no-9, is
annexed herewith and marked as Annexure -

P 3.

That the numbers of trees can easily be
ascertain and assumed to be more than
thousand as the said property is nearly more

than 1300 cottahs of land and the same was

Tehad SA Tk
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entirely covered with different species of trees
and the same can be reflected through the
photographs and video recording done by the
applicant while the cutting of trees was ongoing
process in the said property. The copy of the
said photographs are annexed herewith as
Annexure- P 4 and its series. The video
recording can be place before the Learned

Tribunal as when directed and order so.

It can be very well assumed and calculated that
a property of nearly 1300 cotthas lying vacant
and unused for nearly more than 75 years will
surely going to have more than thousands of
trees and the same can easily verified with local
residents residing thereat nearby the property
and the same time it can also be verified
scientifically by appointing experts in this
matter if it is done in due time , but the DFO
_Howrah needless to verify the truth
intentionally or non intentionally reasons best

known to them.

™ @!mgﬁé D@/ﬁ
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(d) That the DFO , Howrah in its reply dated

15/07/2024 stated that no permission has
been granted to the respondent no- 9 being the
RLDA for cutting and felling the trees at the said
property but did nothing to stop the illegal

cutting of trees at the said property.

That regarding the question of permission from
West Bengal Pollution control Board, the DFO,
Howrah forwarded a letter dated 10%* July
2024 from West Bengal Pollution control Board
( the same shall hereinafter be referred to as the
WBPCB) being the respondent no-5 herein,
which states that the RLDA being respondent
no-9 "Wrote a letter dated 6" July 2024 to the

WBPCB for its permission, very interestingly
after the 1st RTI letter dated 2nd July 2024
sent by the applicant’s advocate to the DFO,
Howrah, the said lacuna of permission from
WBPCB is being tried to be covered up the
respondents. The dates of letters exchanged if
compared one can come to the conclusion that
the respondents have all along tried to fill and

cover up the lacuna and they have not adhered

Deba A ak
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and abided to the rules and regulations and

have illegally cut and felled at the said
property.

That very interestingly the DFO, Howrah on
29/04/2024 has given clearance under Rule
7(5) vide its memo no- 01/CC/HD/B/24-25 ,
without getting any concurrence from the
WBPCB and without going into any field
enquiry by the any of the officer of the DFO ,
Howrah and they have illegally and adapting
malpractice has issued the clearance to the
RLDA being the Respondent no-9, who in turn
started to fell and cut down the entire greenery
present in the said property without going or
verifying the exact numbers of the trees present
in the said property , which is assumed to be
more than thousands of trees. The clearance
given by the DFO to RLDA on 29/04 /2024 vide
its Memo no-01/CC/HD/B/24-25 is annexed
herewith as Annexure -P 5, and the same shall
hereinafter be referred to as the “First
Clearance”. Be it pertinent to mention here

that the said clearance was issued without any

T Chod 4 DC}\/S
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field enquiry and concurrence from the West
Bengal Pollution Control Board , the same has

been issued without abiding the rules of law.

That the applicant again on 23" July 2024 , wrote
a letter of complaint through its lawyer inter alia
seeking certain information regarding the said
property to the DFO , Howrah the copy of the said
letter is annexed herewith as annexure and marked

as Annexure — P 6 and the same shall hereinafter be

referred to as the “2* RTI” and the respondent no-
11 being the DFO again replied in a very ambiguous
manner and the same has been described as the

following :

(i) In response to the question of the complaint
regarding the counting process of the trees
present in the said property the respondent no-
11 being the DFO , Howrah replied the same
vide its letter date 1% August 2024. The said

reply is annexed herewith as Annexure — P 7.
The same shall hereinafter be referred to as the

“Second Reply”.
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(ii) In its second reply the DFO has stated that the

field enquiry for ascertaining the number of

trees in the said property has been done on

02/07/2024 and 08/07/2024 , whereas very

surprisingly the clearance has already been
given by the DFO to the RLDA on 29/04/2024

( being referred as the First clearance being

annexure -A 5 herein) , thus it becomes crystal

clear that the said clearance dated

29/04/2024 given by the DFO was issued

illegally and without counting number of trees

present in the said property and the

respondents are trying to cover up the lacuna

after the 1st RTI_ by the complainant. The copy
of said enquiry report in FORM-II by the DFO

is Annexed herewith as Annexure -P 8_(the
same shall hereinafter be referred to as the said

“Enquiry report”).

9. That the complainant though its lawyer again on
29/08/2024 wrote a letter u/s 6 of the RTI seeking
s\ certain information from the DFO in respect of the

A\

N aid property , the same shall herein after be referred
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to as the “3"¢ RTI” the copy of the same is annexed

herewith as “Annexure - P 9”. And the same is

particularly described and dealt in the following

paragraphs:

(@)

That the said DFO replied to the said 34 RTI on
18/09/2024, the said reply shall hereinafter be
referred to as the “3™ Reply”, the copy of the

same is annexed herewith as Annexure -P 10.

That in the said 37 reply , the DFO has
annexed a new clearance certificate vide
certificate no- O05/CC/HD/B/24-25 dated
20/08/2024 (herecinafter shall be referred to as
the “Second Clearance”) whereby the DFO
has very surprisingly cancelled its previous
clearance certificate dated 29/04 /2024 vide its
Memo no-01/CC/HD/B/24-25 given to the
respondent no- 9 without assigning any reason
for doing so, its apparently on record its
evidently becomes very clear that the said
“First Clearance” being previous clearance
given by the DFO , Howrah was illegal and not

issued according to the rules and laws

Dehatlh DOA
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prescribed , it is only after the complainant
raised the objection pointed out the illegality in
the said First clearance then the DFO , Howrah
to fill up the said lacuna had issued the said
“Second Clearance”. The respondents in
connivance with each other had already cut and
felled the entire greenery giving false numbers
of trees present in the said property so that they
need to plant fewer number of new plant and
using the maximum area for their development.
The copy of the said Second clearance given by
the DFO , Howrah is annexed herewith as

Annexure - P 11.

(c) That its very shocking that how come the DFO,
Howrah who is entrusted to protect and
preserve the greenery is acting in gloves with
the other respondents and eventually causing

serious damages to the environment.

10. That the complainant through its lawyer again on
04/09/2024 wrote a letter to the DFO , Howrah
seeking certain information as enunciated in the said

letter and the same shall herein after be referred to as

’ ‘f? :!l':::: ;&x
ok @
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the “4th RTI” and the same is annexed herewith as

“Annexure -P 12”.

(a)

That the DFO, Howrah on 10/09/2024 gave
reply to the said letter of the complainant and
the said reply given by the DFO, Howrah shall
hereinafter be referred to as the “4*® Reply”.
And the same is annexed herewith as Annexure

P-13.

That in the said 4th reply , the DFO , Howrah
has annexed a letter dated 20/08/2024 vide
permit no- 23/FP/HD/B/24-25 ( hereinafter
shall be referred to as the “Second Permit”
}being allegedly a permit under Rule 5(2) given
to the other respondents for cutting and felling
the trees at the said property inter alia
cancelling its previous permit issued on
31/08/2024 vide permit no-
26/FP/HD/B/2024 ( herein after the same

shall be referred to as the “First Permit”).

That the said conducts of the DFO , Howrah

and other respondents again reflects and shows

Doboedid Tl
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that they are acting in gloves and trying to cover
up their illegal act of cutting and felling the
trees at the said property as DFO , Howrah has
issued the said “Second permit” on
20/08/2024 cancelling its “First Permit”
issued on 31/08/2024, the dates itself reflects
that how come the DFO , Howrah on
20/08/2024 can cancel the alleged First
permit issued on future date i.e. 31/08/2024.
The said conduct of the DFO, Howrah and other
respondents makes abundantly clear that in
haste to cover their illegal activities and
conducts are stating one false statements after
another , even if assume that the date of First
permit has been typographically mistaken
written as 31/08/2024 which will be again a
false statements by the respondent ,as the
RLDA being respondent no- 2, has made its first
initial application on 20/03/2024, then there
lies no doubt that any permission cannot be
granted prior to the date of application. The
copy of the said “Second Permit” is annexed

herewith as “Annexure -P 14”.

Debo kA /g
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The alleged permission being the Second permit
clearly indicates that the Respondents have cut
and fell the entire greenery at the said property
without any permission causing serious
damages to the environment nevertheless to
mention that there had been more than
thousands of trees within the said property
which has been malafidely not taken into
consideration through proper counting just to
provide the wrongful gains to the other
respondents by the DFO,Howrah, thus a stern
punitive actions are required to be taken by the

Learned Tribunal against the respondents.

That the respondents have cut and felled the
entire greenery being thousands of trees at the
said property without any permission to do so
and to cover their said illegal conduct have
manufactured documents in connivence with

each other to cover their said illegal deeds.
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11. Grounds :

i)

(i)

That the instant complaint is in regard to the violation
of The West Bengal Trees ( Protection and
Conservation in Non forest Areas) Act 2006 and The
West Bengal Trees ( Protection and Conservation in

Non forest Areas) Rules 2007.

That the respondents without counting the actual
numbers of trees present in the said property have cut
and felled the entire trees present in the said property,
the DFO, Howrah being the respondent no-3 on
29/04 /2024 has given clearance under Rule 7(5) of
the West Bengal West Bengal Trees ( Protection and
Conservation in Non forest Areas) Rules 2007 vide its
memo no- 01/CC/HD/B/24-25 , without getting
any concurrence from the WBPCB and without going
into any field enquiry by the any of the officer of the
DFO , Howrah. The clearance given by the DFO to
RLDA on. ,»29/ 04/ 2024 vide its Memo no-
01/CC/HDIB‘/24 25 184:“ annexed herewith as
Annexure _-%;‘P 5 and the same is mentioned and
referred aHove to as the "‘Fu‘st Clearance”. Be it

pertinent tgfmentmn here that the said clearance was

p .
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issued without any field enquiry and concurrence
, the

from the West Bengal Pollution Control Board
same has been issued without abiding the rules of

law.
, the DFO has

That in _its second reply to the RTI
stated that the field enguiry for ascertaining the
number of trees in the said property has been done
on 02/07/2024 and 08/07/2024 , whereas very
surprisingly the clearance has a_lreadwbken ngﬁ;ﬂ by
the DFO to the RLDA on 29/04/2024'( bemg referted
as the First clearance being annexglieaﬂ-ﬁ herein) , tﬁu

it becomes crystal clear that the.said:. clearance déltéd
29/04 /2024 given by the DFO%&S “‘rssued 1llééallv
““'w

(iii)

and without counting number of trees’ present 1n the

said property. The copy of said enquiry report in
i1s Annexed herewith as

FORM-II by the DFO
Annexure -P 7 (the same is referred above as the said
“Enquiry report”).

That the “First Clearance” issued by the DFO being
respondent no- 3, is in complete violation of

provisions of Section 9 of West Bengal West Bengal

Trees { Protection and Conservation in Non forest

oLl Dk
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Areas) Act 2006 and Rule 7 (4) of West Bengal West
Bengal Trees ( Protection and Conservation in Non

forest Areas) Rules 2007

That in the said 3 reply to the RTI by the applicant
, the DFO has annexed a new clearance certificate
vide certificate no- 05/CC/HD/B/24-25 dated
20/08/2024 (herein above be referred to as the
“Second Clearance”) dated 20/08/2024 whereby
the DFO has very surprisingly cancelled its
previous clearance certificate dated 29/04/2024
vide its Memo no-01/CC/HD/B/24-25 given to the
respondent no- 2 , its evidently very clear that the
said “First Clearance” being previous clearance
given by the DFO , Howrah was illegal and not
issued according to the rules and laws prescribed
and the entire greenery has been felled and cut by
the respondent no-9 and 10 by then. And the very
same day i.e. 20/08/2024 the DFO , Howrah
issued a Second permit whereby its cancelled the
First permit dated 31/08/2024 being the future ,

the all conducts specifically signifies malpractice

\ adapted by the respondent authorities.

Doba s A D
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That in its 4t reply to the RTI , the DFO , Howrah
has annexed a letter dated 20/08/2024 vide
permit no- 23/FP/HD/B/24-25 ( hereinafter shall
be referred to as the “Second Permit” )being
allegedly a permit under Rule 5(2) WBT( C&P) Rules
2007 ,given to the other respondents for cutting
and felling the trees at the said property inter alia
cancelling its previous permit issued on
31/08/2024 vide permit no- 26/FP/HD/B/23-24
( herein after the same shall be referred to as the
“First Permit”). Whereas the facts remains that no
such clearance was ever issued to the respondents
to cut and fell the trees at the said property , it is
after the applicant raised its objection only then the
respondents started to manufacture and create
documents to cover their illegal deeds and lacuna.
And the respondents have cut and felled the entire
greenery consisting of thousands of trees at the
said property lying there since long more than 70

years.
That the respondents have cut and felled

thousands of trees at the said property giving false

numbers of trees present and without going

DeLa LS Dok
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through the proper procedure of regulation have
cause serious damage to the environment and

conservation at the large.

12. Limitations:

(i) That the cause of action this application arose on
20th April 2024 when the respondent no-1 started
to cut and fell the trees at the said property and
on 2rd July 2024 when the applicant first intimated
the said cutting and felling of tree to the concerned
authorities. and the same is continuing daily at the

said property.

(i) That the instant application is within the

limitation.

13. Prayer :
In the light of aforesaid circumstances it is prayed that

the Hon’ble Tribunal be pleased to:

: .. a) Admit this Application and issue notice upon
4 A the Respondents.

PoraLL Tk



(b)

(c)

(d)

37

Direct the Respondent authorities to
immediately cause an inspection of the “Said
Property” appointing experts for ascertaining
the actual numbers of trees that were present

at the said property before being cut and felled.

Direct the respondent authorities to issue
direction to the private respondent to
immediately stop causing further excavation or
constructions work until proper inspection of
the number of trees are done by the appointed
experts and the report pertaining to the same
has been submitted before the Hon’ble
Tribunal.

Direct the respondent authorities to cancel its
permissions and clearances issued as the same
has been done illegally and malafidely, the said
clearance and permission for felling the trees at
the said property has been done without
complying the rules and orders of the West
Bengal Trees ( Protection and Conservation in

Non forest Area ) Act 2006 and its Rules.

Pota 478 Dok
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(e) Direct the respondents authorities for the
restitution of the environment for such area
being the said property as defined and
described above.

R T R

() Direction to impose exemplary pen%ltylg;;?ﬁ thme'; .

perpetrators for cutting and felling ‘the. trees in
;‘é g o

a large scale at the said property. ?W .
RN

LA e
-

. s ‘,-M» wt

P AN

And pass any such further order or ordersrasyt
M‘N'M

this Hon’ble Tribunal may deem fit and pr'oﬁgi:
and necessary upon considering the facts and

circumstance of the case.

DobosSA Pk
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VERIFICATION

1, Debasis Das son Sri Jawhar Das , aged about 38 years ,
by faith- Hindu , residing at 115 G.T.- Road (N) , Police
Station- Golabari , District- Howrah state that I am the
applicant of this application . I do hereby verify the contents
of paragraphs no.1 to 12, and the rest are true to the best of
my humble prayers before your lordship and I have not

suppressed any material facts herein.

Pebatld ™A
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AFFIDAVIT

I, Debasis Das son of Sri Jawhar Das, aged about 38
years, by faith Hindu , residing at 115 G.T.-Road (N),
police station- Golabari, District- Howrah, pin code-
711106. State that I am the Applicant of this Application
and I am well conversant with the facts and
circumstances of the instant Original Application and I
confident to swear and affirm this Affidavit, I do hereby
verify the contents of paragraph no.l to 12, and are my
humble prayers before to the best of my knowledge, and
are my humble prayers before your Lordship and I have

not suppressed any material facts herein.

ek XA Dk

Identified by me Deponent

!
|3
/Z//é'i’ v % ,{g\ Solemaly Affirmeq and

Declared before me U/S 13§
Advocate Ng};@?ﬁ,]‘%ﬂj CPL, (C) .

by

T Notars

X,‘ L Ll

Sumitra Buaticcharyya

Notary, Govt. of W.B.
ﬁﬂgﬁ« %ﬁ. 065 of 2022

City Civil Court. Caleutbs

13 NCV I



_Advocate

HIGH COURT CALCUTTA

«Awwexwre- pP-1°

R )
4
) Date :
'.‘R.g( No. : £ Lsrremssismssrsentssrasnssrssees
i
I ™
b

Dated: 2nd July 2024

To

The Special Public Information Officer

District Forest Officer

No-5, 1=t Floor, Stadium complex,

Grand Trunk road ,

M.G. Road , Post Office - Howrah

Police Station — Howrah

District — Howrah

Pin Code - 711101
Ref:
An application under section 6 of the Right to
Information Act 2005
Subject:
Request for information regarding the
permission for felling trees as required under
West Bengal Trees ( Protection & Conservation
in Non forest Area ) Act 2006 and its Rules

2007, in respect of development project at a

property situated at H83QV + WHP, Salt Golah,

Ul

w@gﬁ“‘@ beside Hooghly river within jurisdiction of
TN : . . L
w4 - - _

h o ‘g/é\\%‘* . Golabari Police Station-, District- Howrah
K \xe??;r_\‘*-h » 711106. under Right to Information Act 2005.
_c\\t\(\%“?\g J:‘
(\\'\‘J\‘ ‘{\f-"

]

13 NOV N4



Chamber: 115, G. T. Road (North),

%W’l/ @A@ | Salkia, Howrah- 711106 (W.B.)

Mobile: 9681108929 | 9674908929
E-mail: vikramojha2007@gmail.com

Advocate

~ HIGH COURT CALCUTTA
. JUDGES' COURT HOWRAH

Sir,

That since a very big project of multi storied building with multi
facilities is coming with proposed construction and accordingly
the trees and entire greenery is being cut and felled at the
property with proposed construction as mention above and since
there is full fledged greenery consisting of thousand of trees
within the stretch of 88300 sqmtr , at a property situated at
H8QV + WHP, Salt Golah, beside Hooghly river within
jurisdiction of Golabari Police Station-, District- Howrah -
711106 the same shall hereinafter be referred to as the “Said

Property”, I would like have certain information as following:

1. The details of permission sought/filed by the promoters/stake
holders/ lessee/Owner by way any application for getting the
permission under the provisions of the West Bengal Trees |
Protection & Conservation in Non Forest Areas) Act 2006 and its
Rules 2007, for felling and cutting trees in respect of the said
property being situated at H8QV + WHP, Salt Golah, beside
Hooghly river within jurisdiction of Golabari Police Station-,
District- Howrah - 711106 as mentioned above.

2. Please provide me the copy of the said application filed by the
promoters/stake holders/ lessee/Owner for getting  the




- k L] *:

Salkia, Howrah- 711106 {

) W.B.)
" Mobile: 9681108929 | 9674908929

" Advocate -
E-mail: vikramojha2007@gmail.com

. . HIGH COURT CALCUTTA
' JUDGES' COURT HOWRAH -

‘P.g(ﬂ\(b.' . Date :

permission under the provisions and rules of the West Bengal
Trees ( Protection & Conservation in Non Forest Area) Act 2006
and its Rules 2007, for cutting and felling the trees at the said

property as mentioned above.

3. Please provide me the details of the permission granted to the
promoter/stake holder / lessee/ Qwner for cutting and felling

the trees at the property as mentioned above.

4. Please provide the copy of the said permission if at all granted by
competent authority as mentioned in paragraph no-3 of this

instant application.

5. Please provide the number of trees and species of trees cut/ felled
or proposed to be cut /felled for the proposed construction at the

said property as mentioned above.

6. Please provide the details of the undertaking gave by the
Promoters/ stake holders/ Lessee / Owner to plant the number
of trees felled and or cut during the course of construction and
or proposed construction. And also provide the copy of the said
undertaking.

\W_/’
-




‘Chamber: 115, G. T. Road {North),
Salkia, Howrah- 711106 (W.B.)

Advgcate . S L - Mobile: 9681108929 | 9674908929

S § ' _E-‘mail:vikramo}haZOO?@gmail.cam
. HIGH COURT CALCUTTA = S _
_ JUDGES' COURT HOWRAH | e

‘MNO.‘ g)ﬂtﬁ'

7. Please provide the details of clearance as granted by the Pollution

Control Board if in case the permission is granted for cutting and
felling the trees in the said property.

So kindly do the needful by providing me the information as asked
above.

{ By receiving this letter you hereby acknowledge to have received the requisite fees for

providing the information as asked above, the requisite fees in form of court fees has
been affixed with these instant letter. )

Thanking You Yours Sincerely

Vtbran gk
L




Gavernment of West Bangal
Directorate of Forests
Office of the Divisional Forest Cfficer, Howrah Division m ;
5 M.G. Road, Dalmia Park, Stadium Complex (1" floor), Howrah-711101. fﬁ
Phone & Fax-033-2641-1772, E-mail : dfohowrah@gmail.com

Memo No.: 2556 /28-17/2024

To Vikram Ojha,
Advocate, High Court Calcutta & Judge Court Howrah

115, G.T. Road (North), Saikia, Howrah- 711106, (W.B}

Sub

Dated: 15.07.2024

: Your application dated.02.07.2024-U/s RT! Act, 2005, received on 03.07.2024 by this office.

With reference to the above, as you wanted the information under Right to Information Act, 2005, this is

to reply the following:

Information required

) Reply thereof

Your complains are as follows:

The details of permission sought/filed by the promoters/ stake
halders/ lessee/ owner by way any application for getting the
1. | permission under the provision of the West Bengal Trees {Protection f
& Conservation in Non-Forest Areas) Act 2006 and its Rulas 2007, for
felling and cutting trees in respect of the said property being
situated at HBQV + WHP, Salt Gofah, beside Hoaoghly river within
Jurisdiction of Golabari Police Station, District, Howrah-711106 as

| mentioned above.

i Treaes for construction Residential cum Commercial

In question of felling permission in respect of Rail
tand Development Authority for felling 75 nos. of

Building (Mouza/Ward-13, L.L No./ Part No./ Blot No.
1, Acharya Tuisi Marg, Area of Land 83465.005 sm.
Applied by Chief Project Mannager Rail Land
Development Authority, Kotkata on 20.03.2024 on
the basis of Form -1 (B),

Please provide me the copy of the said application filed by the
promoters /stake holders lessee / cwner for getting the permission
2. | under the provision and rufes of the West Bengal Trees {Protection
& Conservation in Non-Forest Areas) Act 2006 and its Rules 2007, for
cutting and felling the trees at the said property a5 mentioned

! above,

Fingd enclosed herewith the Application for Feiling of
Trees in Non-Forest Areas By Rail Land Development
Authority

3. | Please provide me the details of the permission granted to the
promoter / stake holder / lessee / owner for cutting and felling the
trees at the property as mentioned above.

No Permission regarding feiling of trees has yet
heen given

4. | Please provi'dné'the copy of the said permlssmn réfVéwfvgl.img'ran{ed by
competent authority as mentioned in paragraph ne-3 of this instant |
application.

5. | Please provide the number of trees and species of trees cut/ felling
or proposed to be cut / felled for the proposed construction at the
said praperty as mentioned above.




_ he -

Please provide the details of the undertaking gave by the promoters
/ stake holders / lessee / owner to plant the number of trees felled
and or cut during the course of construction and or proposed
construction, And also provide the copy of the said undertaking.

| As per plantation plan 75*5= 375 Nos. trees to be |
planted.
1203 Nos. of Trees. {Enclosed as stated)

Please provide the details of clearance as granted by the Poliution
Controf Board if in case the permission is granted for cutting and
felling the trees in the said property.

Find enclosed herewith the Letter issuad by Chief
Engineer (Plantation) West Benga! Pollution Control
Board vide his letter no. 36(1)/2n-193/2004 {Vol- 1y,
Dated: 10.07.2024, which will speak for itself.

Memo No.: 2556 /28-17/2024
Copy forwarded for kind of infarmaticn to:

1. The conservator of Forests, Parks & Gardens Circle, West Bengal,

2. The Dy. Conservator of Forests, Legal & SPIO, West Bengal.

é
7 P
{Shri D.K.\Aandal, WBFS)
Divisional Forest Officer &
State Public Information Officer
& Howrah Division

Dated: 15.07.2024

Sd/-Dn K. Mandal

(Shri D.K. Mandal, WBFS}
Divisional Forest Officer &
State Public Information Officer

Howrah Division
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THE KOLKATA GAZETTE, EXTRAORDINARY, FEBRUARY 9, 2007 = [Part }

: Form I (B) . Z?? ~

*Application For Felling of Trees in Non-Forest Areas / Certificate of Clearance
in respect of a Developer

[See rule 4 (a) (2) and 7 (2)]

v DEVELPMENT AUTHORITY

(1) Name of the Person / Agency / Department : RatL LA

(2) Full Postal Address : Unit Ng F02.- & , I Ploor |, Konnectua Towyer —, DMRC Q}u’.icl'n_na '
(3) Nature of proposed developmental work : Ajment Grate , New> Delll — HWOo0 - '
Resiclential com cpameneaciod.

HOWRAR MUNIGIPAL CORPORATION §

H

{4y Land Details !
(a) Block / Panchayat / Municipality / Corporation / Others :
by Mouza / ward : (R}
(@ 1L No. / Part No. / Piot No.: { ALRARYA TULS) HMARE
(d) Area of Land: I2L46.005 S8 MK
(¢) Plan of land / Map of the Land :
(d) Total no of trees present in the langd (Species and Number} : 23% N,

(5} Details of Trees to be felied / disposed off :-

Number Plot No. Species DBH (cm) ‘ Approx | Naturalor Approx Physical
of Trees Hight Planted Age condition

{Melre}

(6) Purpose of Felling : (To be authenticated with detailed project report including total financial
outlay) )

(7y Plantation Plan {On 1: 100 scale showing location, species, timeframe, financial outlay, maintenance
etc. to be submitted in quadruplicate )

(8) Particulars of previous felling of trees : {On the same plot of land, if any)

Plot No. Date Species Number References of permission from Competent
of Trees Authority

|

9 A copy::f&l:’f the conversion certificate obtained from the Collector under section 4 C of the West
Bengal Land Reforms Act, 1955, is attached.

{10) [Only in case of Tea Gardens]
I, hereby declare that the sale proceeds from the felling of trees in question will be utilized strictly

for the purpose of welfare of the labourers of the tea garden on the Dasis of the specific scheme

framed under the provision of the Plantation Labour Act, 195LAA

[ Bty Cidl Court
fDuicuiln :
22\ peg., Ro. 556 of 2022/ [k
Expi oy Date: mf”
1.4.2027 ’
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Form IV
Form for Certificate Clearance for Developers
[See Rule 7 (5)]
Annexure - ‘P-5’
Dated: 29.04.2024
Certificate No. : 01/CC/HD/B/5/24-25
Whereas the developer, Sri/Smt./Messrs: MR. DUDI CHALAPATI
RAO (Authorized signatory), Rail Land Develpoment Authority,
Kolkata, address Unit NO. 702-B, 7t floor, Konnectus Tower —
HDMR (Building), Ajoniri Gate, New Delhi — 110002, has submitted
an application with the prescribed fee on 20.03.2024 for certificate
of clearance for following developmental project:
(&)  Nature of project: Residential cum commercial building;
b) Location : Howrah Municipal Corporation, Ward No. 13;
c) Details of plot(s) of Land : Sheet No.- 33, KH NO. 2, Dag No.
28 to 42, (2) Sheet No. 34, Kh NO.- 1, dag no - 177 to 144, 196
d} Total area (In Ha 8.34461244 (Hectors)
AND Whereas the aforesaid developer has also submitted a
plantation plan in the prescribed Format;
AND Whereas the undersigned has approved the said plantation
plan after satisfying himself on Proper scrutiny of the plan and
completing the field enquiry that proposed plantation of trees as
shown in the plantation plan is in accordance the provision of the
West Bengal Trees (Protection and Conservation in Non Forest
Areas) Act, 2006 and the rules made thereunder;
AND Whereas the occurrence of the West Bengal Pollution Control
Board has been obtained vide their letter No- ...dated...........
Now, Therefore the undersigned issues this Certificate of Clearance
in favour of the aforesaid developer in accordance with sub-section
(4) of section 9 of the West Bengal Trees (Protection and
Conservation in Non Forest Areas) Act, 2006,Subject to the following
conditions:-
1. This Certificate is non-transferable.
2. The developer shall take up plantation of trees over 16.693201
(Hectors) has {subject to a minimum of 5 times the trees, If any, To
be felled) in the same plot(s) of the land being developed in
Accordance with the approved plantation plan and complete the
same within the completion of project month(s) from the ,date*-ﬂk\\
sanction of the building/construction plan by the saf cf@@
authority. o N
Vide No. RIDA/2018/Coml./8D/Salt Galah, Howra
Part-3.
Dated 16.04.2024
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3.

the West Bengal Trees (Protection and Conservation in Non-Forest

Areas) Act 2007, The plantation has to be Implemented before the

development project initiated;

4, Formal permission for selling of trees on the land being
developed if necessary, will be granted only after the sanction of the

building/ construction plan;

S. This Certificate shall cease to be valied if the
building/construction plan is rejected by the Sanctioning authority
of if the plantation work is not completed within the period as

specified in the condition No. 2 above.

After the plantation is done in prescribed manner information take
charged with the 0/0 division forest officer Howrah Division

verification has to be done through this office.

Divisional Forest Officer

(signature of Howrah Division Authority)
Name : SRI DIPAK KUMAR NANDAL W.B.F.S.
Designation: Divisional Forest Officer
Howrah Division

Official Seal: ...ioviiviiiiiiiii e,

By order of the Governor

Sd/-

Smt Shila Nag

Joint Secretary to the Govt. of West Bengal



Chamber: 115, G. T. Roa il
Salkia, Howrah- 711

Advocai‘e _ - Mobile: 9681108929 | 9678

HIGH COURT CALCUTTA E~'rpail: vikramojha2007@gmail.com

Jumees COURT" HOWRAH '

A v’m{xu g ~ P—
Dated: 234 July 2024

To

The Special Public lriforrriation Officer

Lyistrict Forest Officer

No-5, 1st Floor, Stadium complex,

Grand Trunk road ,

M.G. Road ,Post Office - Howrah

“olice Station — Howrah

District - Howrah

Pin Code — 711101
Ref:
An application under section 6 of the Right to
Information Act 2005
Subject:
Request for certain information regarding the
premises no - 1 Acharya Tulsi Marg, Police
Station - Golabari , District- Howrah(also
known as property situated at H8QV + WHP,
Salt Golah, beside Hooghly river within
jurisdiction of Golabari Police Station-, District-

Howrah — 711106). Under Right to Information
Act 2005.

SUMITRA

Recaiveq | .
WEQ Sontans Wiyt W"{tﬁ'lﬂﬂ _ BHATTaCHARYYA *
o A Gty ™ o
Di»t’sroﬁgiaggféi;kof % Rege. M 6 sg!2022 ;‘
Hesrah Divigay, e Exmzw Cate: Q)Q/P
i 4 % /



' Chamber: 115, G. T. Road (North),

" /%W @/'éd S | Salkia, Howrah- 711106 (W.B.)

Advocate _ Mobile: 9681108929 | 9674908929
S © g-mail: vikramejha2007@gmail.com

HIGH COURT CALCUTTA
JUDGES' COURT HOWRAH

Sir,

That since a very big project of multi storied building with multi
facilities is coming with proposed construction and accordingly
the trees and entire greenery may be cut and felled at the property
with proposed construction as mention above and since there is
full fledged greenery consisting of thousand of trees within the
stretch of 88300 sqmtr, at a property situated at 1 Acharya Tulst
Marg , Police Station — Golabari , District- Howrah (also known as
H8QV + WHP, Salt Golah, beside Hooghly river within jurisdiction
of Golabari Police Station-, District- Howrah — 711106) the same
shall hereinafter be referred to as the “Said Property”, I would

like to have certain information as following:

1. Please provide me the number of trees existing in the said

property.( prior to proposed cutting and felling of the trees)

Please provide me the details and procedure of counting of the

LS

said trees within the said property.

3. Please provide me the name of authority and/or agency involved

in the said counting of the trees within the said property.

SUMITRA
BHATTALH KRYYA
ity Dot Loutt




5%%@ @ . L Chamber: 115, G, T. Road (Nrth),
_ &' -# _ ‘ , Salkia, Howrah- 711106 (W.B.)
B ” B .

__ : Advocate | Mobile: 9681108929 | 9674908929

- HIGH COURT CALCUTTA ) E-mail: vikramojhaZGG_Yf___i:?gmail,wm
JUDGES COURT HOWRAH N : - ' y

K5 -

That if the other procedure are adopted for counting of the trees

|

then please mention and elaborate the same.

6. That how authentic is the counting procedure adapted for
counting of the trees within the said property and the reasons for
accepting the counting of the said trees. Please provide me the

copy ( digital or manual) of the field inspection for counting of the

trees within the said property.

7. Please provide me the information or details banking upon which
you have concluded the process of counting of trees and also the

reason for the same being non disputed or challegnged from your

end.

( By receiving this letter you hereby acknowledge to have received
the requisite fees for providing the information as asked above, the

requisite fees in form of court fees has been affixed with these

instant letter.)

Thanking You Yours Sincerely

W/‘M % ZA
A
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Please provide me the number of tress axisting iy the said property. {Frier

Please pmvﬁéhm the derails and procetiure of counting of the s trees

Please provide me the name of authority and Jor agency mvolved in the said

\ %?”:f

Government of ¥West Ger

Directorate of Forest:
Office of the Dvisional Forest Difices

5 LG, Road, Dalmia Park, Stadium Complex (17 floor}, Howrah-711101.

Meme No.o 2686 /28-17/2024

To Vikram Ojha,
Adverate, High Court Caleutta & Judge Court Howrab
115, 6.7, Road {North), Salkia, Howrah- 713106, ¢

-

| A nnexUre — fP.ﬁ? |
Y

Hipwrah Division

gl

Dated: 01.08,2024

o 23.07.2024 by this office.

With reference to the above, as you wanted the information unday Right to information Act, 2005, this is to raply as

Sub : Your application dated. 23.07.2624-U/s RT1 Act, 2005, received
Sir/Madam,
follows:-

tnfarmation required

= mwm}i JE—

1o proposed cutting and felling of the trees)

75 Nos. of different trees. {Find enclosed herewith the
Application along with [1)8 for Felling of Trees in Non-Forest
area apphed by Chief Projact Mannager Rail Land
Developmant Authiority, Kotkata on 20.03,2024.

within the said property.

Find Enclosed herewith the Enquiry Report as well as the list of |
trees hoth party sign which had mentioned counting of the
said trees. e

counting of the trees within the said property.

fal Land Oeve}(}pment Authority, Kolkata, Applied on
25033024

Plense é&}vide the ;ﬁ%;'bftngrapi‘:y / ‘;}ideagraphy done (i€ atm while rounting
of the trees within the said property,

Find Eﬂ{.k);ed herewith the still phmagééphy whiiéwéén'gaétxng
the enquiry by the Range Officer Howrah Urban 5.F. Range

That if the other procedures are adopted for counting of the trees then
please mention and elaborate the same.

That how suthentic Is the counting pmi:edum adapied for counting of the
trees within the said property and the reasons for accepting the counting of
the said trees. Mlease provide me the copy { digital or manual) of the fleld
inspection for counting of the trees within the said propesty,

e

‘gmf;%wming the traes méﬁﬁa?i\; {Enclosed .Eﬂq.l;it”.ﬁ;f Kenort)

.

Please provide the information or details banking upon which you have

ronciuded the process of counting of reas and also the reason for the same
peing non disputed or challenged fram your end.

The physical counting has been done upon the demargation of

Rail Land Development Authority, Kolkatd's submitted fist,

mrocess was done as per ruje and completed in presence

. of Forest and Rail Land Development Authority.

b

&

-

{Shrt DKG\ nidal, WBFS)
Divisional Forest Officer &
State Public Infarmation Officer
@’f Howrah Division



Memo No. 2686 / 28-17/2024 Dated: 01.08.2024

Copy forwarded for kind of information ro-
L. The conservator of Forests, Parks & Gardens Circle, West Bonpal.
2. The Uy, Conservator of Forests, Legal & SPI0, West Berngal.

o e e

Sd7-5, % Mandal

{Shri D.K. Mandal, WBFS)
Bivisional Forest Officer &
State Public information Officer
Howrah Division

&/ BHATTACHARYYA
§ CE&? fivdl Dourd

i"gz.r-,“& «
_= AP LR {“".&
3 N

o




THE KOLKATA GAZETTE, EXTRAORDINARY, FEBRUARY 9, 2007 11
Form II
Inquiry Report / Inquiry For Certificate of Clearance For Felling of Trees in Non-Forest Areas
[See Rules 4{3) (D) and 7 (4)]
(1)  Date of Receipt of the Application in Form | (A)/ Forin 1 (B) .
(2) Enquir)'coﬂduciﬂdﬂn ol o Bj\ % Lt'\ U% ﬂ'f ’:'%w'\}qaj p__)..hﬁ\a.he\r{ JIL:NIK ;
. Ly b .
(3)  Enquiry conducted at: » , K ebo® ;ﬁ}c‘ {}"“ Sk e
(4)  Bnquiry conducted in presence of “Q@\f\..'..i__ N
Name Identity Signature with date /' ;| R
e ST WTment Bniba Apphcant ' ST m e : -
Hm,jﬁv SORN T.ocel prominent person M-S R &
{5) - .'FindiﬂBS:' o ! @ L e
ST _ _ enem
: ; -~ N Sundowed
(a) Land Verification; AS V=0 Lawwan®
i (b)  Tree Verification (Annexure Enclosed);, ™ * Y
{ Sy \'O Wt -1:)
] {(¢) Verification of ownership; p—s ¥ &5 &t\ Udtadn Y2 8
; (d) Verification of purpbﬂc of Felling; »
f (¢) Comments on ecological / Historival Significance of the trees (ifany); N K
() Whether naturo of land may change due to propused falling.
[ Developmental Agency ]
(a) comments on Plantation plas.  ~ %
(b)  Whether the said projoct can be carried out by felling lesser no of trees. N
(6) Comments of Inquiry Officer on the contents of Farmn 1{C);
(7)  Recoinmendation : ‘
8] Rec‘;mmnndqd / not recommended with specific reasons;
'(ii) A list of treos recommended for felling is enclosed.
PLACE:.
: SUBMITTED BY
DaTE ! g
7 Siguaturc; ... s T o e T
Namo: sk R O S NN
Designation : . &&%«k"ﬂ.f’f“kaﬁf “
Hegl Uthcet

Howat Urkan $ F Ranga
Official Seal ¢ vvvvre
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Annexure of Form Il
List of trees recammmended for felling

' Atk t
Name of the Applicant: %o} Lovd  Bav 6P wdmt B 7

Application Number ........ rerstreinsbrseniane Date : ..
NHumberof Location (Plot No.) Speoies | BBH (in ecm.) Condition of the trees |
Trees ' i ;
)
\i‘Q( k
Ky H
YN :
‘LH’\}\ ;
,""L\\
a by
P U
ABSTRACT
Species Total Mo. of Trees
AL SEmNEN L SRR S N
B. w""* AT \k\\mb“ espe v ) Y L T S R
4 fadien Wivw w,
C. ‘}@q&)&&ﬁ e é&}; /A ii: ...............................
E. hs\»ﬂ‘fb genqan (), lyster A3 6 Sk
Gutweben (1), B 300 (3 -+ (3; ol m .}1 y)
> } v
A vy dm{q‘) &wrjmb1eu‘}l”“'(l) Grand Totn} e d 20 N
W 1) Ak e e rruw whiH frangipear (g)) ' .
\h\\IheﬁnnhQ\‘-—” T PHAn WAk \‘?J (_*_\Nhf\rg\,\
{Signature of the Competent Authority)
Name Y3, \-3\“"\0‘\} AW “‘\ .
PIBEE. f oo eeerasabiennas Designation : F““"&\k ............. D. JU_\
DALE ¢ cvrerreresiesereraerensenss Forest Range Officer

Officiel Seal Howrah-Urban §.-F-Range




~60 .

e, et A e

LIST OF TREES TQ BE REMOVED ]
r Plot No, Species GEH (cm) Approx Height (Meter) Natural/ Planted : c Physical condition
- Approx i
Eastern Raflway, Astiuit T 190 6 Natural ) kngwn . | Gad/Ory
Eastern Railway Ashut 150 3 Natural Chadioy
Fastery Railway Ashut i 150 5 Matural ) Mdfm[;;_%ﬁ
Lastern Railway Ashut N :__1;)2 B Natural ad_f_[;;__ﬁ
Eastern Railway Ashut I N P L 6 Hatural "n%?bﬁ
Eastern Railway Banyan H_j_k . '_"_4;10 9 Maturai _1—1:;'9—&,"0W
|_____Fastern Raifway Barnyan L _ﬁ 235 10 r'mr / N Hm):;———_?
Banyan h 150 7 Natural $Not Knawn Rad/bny
Banyan 9 Natural ENot Known | Ea]/—uaﬁm—
Banyan 12 Matural ENot Kndwn wmm_é;djl’_lw }
Eastern Railway Mango 8 T Natural ] ENat Known L o Y"P;iT—DrT_kﬁ
Eastern Rail:v_a_v Mango 10 B _Nalu—u;iﬁ_—%w H‘er Known bad/Ury
_{afiern Railway Mange £ rTaTT;:a?__-_— Not Known |
_:Ea_xi@—_r‘n“ﬁarlway - Mango 5 ] T Nataal 7_ "Nat Knowr)_” i _[_4_3:I/Dry ]
'!;asl.c.:{n Railway _ Manga o b Not Known Bad/Dry
i N Railway Mango IS ' uﬁ?qhé—(- ¥nows |
stanfateey [T mange LT 5 "Nt nowr,
i _;;t:;{éﬂln—ﬁailway T Gambhar o ' T 9 T mﬁc;‘w_n‘
] PHL (ﬂilﬁanlway Gamhar 5 . T Hat;:ﬂg,——h ' Mot Knmewn _W 7 __E\—c;ﬁ:"‘—tj
i Raitway Gamhar 7 e o Maturat T Not Knowen N Ilma;b*—
e Railway Gamhar i T rmﬁ;img Nat Known R Eﬁlﬁgryh ;
i aa(ue;?w-ﬂallway Gamhar 3 v_&ﬁ Nau;r_;al T Rat Keiown - ) ) @j’gr;mwh -
£;E‘in;rr1 Railway Gambhar F:_;m:%_ﬁN_atur“nrw_mhm_ Nat Known B ) _ Ijnia/le__\L:u*__‘
;i;rrlﬁa_if_way Cluster fig B | Na'turq'l Not Known N _ lﬁ_g(j@_v :___
________ £ g_sEn Railway Cluster g 6 _ﬂ___‘_: Natural A__Q: Not Known ; . 'fi!'_‘fﬂfl__,‘.:
___ bastern Railway Cluster fig g MNaturat Nat Known R {.‘f"lUEL*ﬁ___
m_-_ul_'__wﬁ __'._ _Fastern Radway Cluster fig 12 Malaral ] Not Known L_E.JLI,’DL
1 | Fastern Raway Cluster fig 10 mTal Nat Known . o Bag/Dry .
1 " Eastern Railway Devif Tree 7 Natural Not Known ) t '_;_;a‘,m |
1 Fastern Railway Devil Tree o 143 8 Natural Not Known ﬁ o Bad/Dny o
1 | Easlern Railway Cevil Tree - 180 6 Natural Not Known L Bail/Dry ]
1 o Eastern Raitway Devil Tree 96 B Natural Not Kriown N Bad/Dry
1 Eastern Railway Gulmohar 120 7 Natural Not Known dad/Dey
3 Eastern Railway Gulmaohar 137 6 Natural Nat Knoiwn o Ba/Dy
1 Eastern Railway Gulmahar 120 2 Natural NotKpown | Badfty |
1 Eastern Rathway Gulmohay 1€7 5 Matural Not Kaawn Bad/thy =
1 Eastern Railway Gulmohar 93 6 Natural Not Known I ...,,,...mg_"‘ﬂ[:‘ii -
::" 1 B Eastern Railway Ashoka N 135 [ Natural Kot Known . Badifiny
Sk — B
Beat Ofiicer

Hmsrrnb flaka o~ -



AV

. \ .
| No.of Trees Plat Ne. Species GBH [em) Approx He'ih;;:::m” Natural/ Planted ; 'pjj:l'-:oi Age Physizal condition 4
1 Eastern Railway Ashoka s 162 7 Natural '@x_'mqu_' T Bt ]
1 Eastern-Railway Ashoka 129 ] Natural atKnown
1 Eastern Railway Ashoka 99 2 Natural Blest Krinyery
1 Eastarn Raibway Ashoka 85 R Matural ot ¥ntwn
1 Eastern Railway Astioka 81 4 Natural Not Krown | o
1 Eastern Railway Ashoka 75 9 Naturat Mol Enuwn i b Badfory
1 Eastern Ratway Red silk-cottan tree 85 9 Matora Nol known o _,“i’iyj?li ___________ |
1 Eastern Hailway Red silk-cotion tree 94 g Hatural Not Knbwn. . _;_nad/DW ]
1 Eastern Raifway Red silk-rotion tree 103 7 Natural i NDT Knbwes i _7 ,,idipi'!_ _____
1 Eastern Rallway Chinese date 94 I Matural |25 Not I-:nmn}nm_ i i Dad/Ory
1 Eastern Railway Chinese dote N 123 8 Natural Nt Kpown Bag/Dry
1 Eastern Rallway Chinese date I L B Natural 5, Not Known : _ _ Badfpry
1 Eastern Railway Chineze date 75 5 Watural Nt Knawn Aad/Dry |
__’_4_:__ oy 1 Eastern Railway Gingerbread pluniww ] g6 B B MHatural © Not Knr}wn?(j ﬁ:_’:__gjd/Dr\,r o
) 1 Eastern Railway Gingerbread plum 60 7 Matural L Mot Known B Bad/Dry
N Eastern Railway wild almend tree - 112 B Matural rat Rnnwmleu . _ Bad/Ory
_ L Eastern Railway Wild almond tree ) 94 Natural L Hot Keiowi ﬁad,r‘Dryywm__
o Eastern Rabway Wild almond tree 110 ) __rgt:rai r Not Krown | i
i tastern Rafway wild afmond tree 135 : " uatural F Mot Kn(m‘.-':]- ___ B B
i Eastern Ralway ___White frangipani ] 60 _ Hatural T Not Kncrwnw _ Bad/Dy |
1 ) Fastern Ranway __White frangipani a0 o _ T Natwal NO[.K‘I‘)D_Wﬂl\W_Nm_- _. o Bag/by
1 Bastern Ratlway T white frangipani 54 8 tatural Not fnawn _ BadiDry |
1 Factern Ralway white frangipar o 42 ,. G “__“ -_” _ Naturai Mot Kno».;.'—nmmnj . 7 Bad/Ery
_ﬁﬁ_ﬁ.l-_--._,.j B Eastern Raitway White frangipani 68 5 “Hatural T Not Known 3 _ Bad/Dy
1 Eastern Railway inchsn blackberry 104 [5} MNatural Not Knowrs . ____End/Dry o
i Eastern Railway indian blackberry 125 5 Matural Hat Known Bad/Dry
1 ¢ EesternBadway Woman's tongue 93 7 Katurat Mot Known | Bad/Dry
1 . Eastern Railway T m‘ﬁfzfﬂc;l_rﬁ\an's longue-mmwﬁ 140 [} Marural Mot Known Bad/Dry
1 Eavtern Raifway ___indan atmond 60 7 Ratural Not Known fad/Dry
1 tastern Railway " indian almand 85 9 Natural Not Known _Bad/Dry
] Eastern Railway otton tree . 123 [ Matural Not Known Bad/Cry ]
1 Eastern Railway _:__- _Cotton tree ’ . 112 3 Natural Mot Known Bad/Ory
1 fastern Railway ) _ Usttonireg BS 7 ' Matural Not Known Bad/Dry
1 Eastern Railway Catton tree 63 b Natural Not Known Bad/Dry
1 fastern Railway Cotton tree 104 8 Matural Not Known Bad/Ory
i Lastern Railway T Cotton tree 24 9 Natural . Not Known Bad/Dry
i Eastern Railway Cottan tree 60 7 Natural Not Known Bad/Dry
TOTAL = 75

S
Beat Officar

Howtah Urban S.F Range




Photograph of the trees.







6’ 5 @' . Chamber: 115, G.T. R
- ‘ ' .. Salkia, Howrah-

Advocate " Mobile: 9681108929 | 9674508929

HIGH COURT CALCUTTA : €-mail: vikramojha2007@gmail.com *
JUDGES COURT HOWRAH '

‘ (F GLr _' "N UL, hq

R No: | A
oo

Dated: 29th Auqust 2024

To

The Special Public Information Officer
District Forest Officer

No-5, 1st Floor, Stadium complex,
Grand Trunk road ,

M.G. Road ,Post Office — Howrah
Police Station ~ Howrah

District — Howrah

Pin Code - 711101

Ref:

An application under section 6 of the Right to
Information Act 2005

Subject:

Request for certain information regarding the
premises no - 1 Acharya Tulsi Marg, Police
Station - Golabari , District- Howrah{also
known as property situated at H8QV + WHP,
Salt Golah, beside Hooghly river within
jurisdiction  of Golabari Police Station-,

Recelvad contemswﬂmwemws‘f: District- Howrah — 711106). Under Right to
g
)

)
d¢ Heod Clark ¥
Divisiona! Forest Officer

.

Information Act 2005.



Mobile: 9681108929 | 9674908929

Advocate
E-mail: vikramojha2007@gmail.com

Ny g @ . : Chamber: 115, G. T. Road (North}),
W /éa Salkia, Howrah- 711106 {W.B.)

HIGH COURT CALCUTTA
JUDGES' COURT HOWRAH

b5 -

Sir,

That since a very big project of multi storied building with multi
facilities 1s coming with proposed construction and accordingly
the trees and entire greenery may be cut and felled at the
property with proposed construction as mention above and
since there is full fledged greenery consisting of thousand of
trees within the stretch of 88300 sqmtr, at a property situated
at 1 Acharya Tulsi Marg , Police Station — Golabari , District-
Howrah (also known as H8QV + WHP, Salt Golah, beside
Hooghly river within jurisdiction of Golabari Police Station-,
District- Howrah - 711106) the same shall hereinafter be

referred to as the “Said Property”, | would like to have certain

information as following:

1. Please provide me the name and address of the local
prominent persons who were present at the said property
during the enquiry before giving permission for felling of the
trees at the said property. as required under Rule 4 Sub rule 3

of the West Bengal Trees (Protection and Conservation in

NonForest areas) Rules 2007.




;%7@ @ y . . ~* Chamber: 115, G. T. Road {Northj,
B o ‘ . o Salkia, Howrah- 711106 (W.B.)

) Advocate R .. Mobile: 9681108929 | 9674908929
HIGH COURT CALCUTTA | . _ £-mail: vikramojha2007@gmail.com
JUDGES' COURT HOWRAH ' N -.

66 -

+
Rg‘, . No, Jp——" Dat
) €.
P a tt TE S L LI R R L L g

> Please provide me the details and plantation plan drawn in
1-100 scale showing location of the plantation over the extent
as prescribed under Rule 7 sub rule 1 of theWest Bengal Trees {
Protection and conservation in Non forest area ) Rules 2007
alongwith the following details (a) species to be planted (b)
advance soil work (c] source of seeds and seedlings for
ﬁlantation (d) spacing and plantation pattern and (e )} time

schedule for plantation and maintenance .

{ By receiving this letter you hereby acknowledge to have received the requisite
fees for providing the information as asked above, the requisite fees in form of

court fees has been affixed with these instant letter.)

Thanking You Yours Sincerely )




'L T 0 B
P
E3 @
f
Anmexuve — )
Girectorate of Forests
Office of the Divisiona! Forest Officer, Howrah Division
5 Wi.G. Road, Daimia Park, Stadium Complex (1""‘ floor], Howrah-711101.
prone & Fax 033 2641:1772, Email . diole rab@gman com
Memo Mo 3143 /28-17/2024 Dated- 18.09.2024
To Vikkrem Ojha,
Aavocate, High Court Calcutta & Judge Court Howrah
115, 5.7. Road {North), Salkia, Howrah- 711106, (W .B)
Sub : Your application dated. 29,08.2024-U/s RTI Act, 2005, recaived on 29.08.2024 by this office.
Sir,
with reference ta the above, as yau wanted the infarmation under Right to \nformation Act, 2005%, this 15 to reply as
follows:-
5k infurmat.ic;.n :equnred Repiy‘ ih.érecﬁ
| No.
1 Please provide me the dame and add ess of the local prominent persons As pes the "West Bengal Trees (Protection and Consttvatiub

who were present af the said property duning the enyuiry betore giving
paraussion for felling af the trees al the said propetty 8s regquired under

: Rule 4 Sub rule 3 of the West Bengal Trees (Protection and Conservation in
Non-Forest areas) Ruies 2007,

! Please provide me the details and plantation plan diawin 1:100 scale

' showing ioration of the plantation aver the extent as prescribed under Rule
Y7 subrule 1ol the West Bengal Trecs {Frotection and Conservalionin NGH

| Posestarea) Rules 2007 along with the tollowing detads (o} speces tu be
pignted o) advance sl work {0} source of seeds and seedlnigs for

5 plantation (d) spacing and plantation pattern and {e) ume scheduie tor
T | plantation and maintenance.

Eat

EmelotAs stafed above .

wWemo No.o 3143 /28-17/2024

Copy forwarded for kind of intormation 1.

s he conservaton ol Forests, Parks & Gardens Circlie, Waest Bengal.
2 The Dy, Canservator of Forests, Legal & 570, Wesh Bengal.

—————

in Non Forest Areas) Act, 20077, Rule 4, Suberule d {dn Tthe
enguiry officer may also invite some lacal prominent persons
to be present during the enquiry”

Irt this enquiry a local prominent person was alsy prasent gy d
wilness whose detail may be disclosed in appropriate
plattorm.

Revised Plantation Plan has been approved vide Certificate No

| 05/cc/HD/B/24.25, Dated 20.08.2024 10 the Rail Land
¢ Development Authority, Kotkata. As there aie 1o delned ey

i
H
i

|
L

L for copy of such large siee & huge nios of plantation mapns
| thus, H reguired may be sought from the applopnate Rl Lad
Devyelopment authority.

(shri D.s‘(.\Mandai, WBFS}
Divisional Forest Officer &
State Public Information Officer

pwrah Division
Dated: 18.09.2024

gd /- B ¥ wandal

{Shre D.K. Mandal, WHEFS)
Divisional Forest Officer &
state Public Information Officer

Howrah Division




Form IV

Form for Certificate Clearance for Developers

[See Rule 7 (5)]

Government of West Bengal
Directorate of Forests

Annexure - '‘P-10'

Cfiice of the Divisional Forest Officer Howrah Division
5, M.G. Road, Dalmia Park, Stadium Complex 11t fioor,

Howrah-711101

Phone & Fax : 033 2644-1772, e-mail.dfonowrah@gmail.com

Memo No. 3143/28-17/2024

To:

Sub:

Sir,

Vikram Qjha
Advocate High Court, Calcutta & Judge Court Howrah
115, G.T. Road (North}, Salkia Howrah- 711106, W.B.

Dated: 18.09.2024

Your application dated 29.08.2024 u/s RTI Act, 2005, received on 28.09.2024 by this

office.

With reference to the above as you wanted the information under Right to information Act,
2005, this is to reply as follows:-

sl
No.

Information required

Reply thereof

1.

Please provide me name and address of the [ocal prominent
persons who were present at the said property during the
enquiry before giving permission for telling of the trees at the
said property as required under rule 4 sub rule 3 of the West
Bengal trees (Protection and conservation in Non forest areas)

Rules 2007.

As per the West Bengal Trees
(Protection and consideration in Non
Forest areas) Act, 2007 Rule 4 sub rule
4 (d) the enquiry officer may also invite
some local permanent persons to be
present during the enquiry.

Please provide me the details and plantation plan drawn in
1:100 scale showing for above of the plantation over the extent
as prescribed under Rule 2 sub rule 1 of the West Bengal
Trees (Protection and conservation in Non forest areas Rules)
2007 along with the following details (a) species to be planted
(o) advance soil work {c) source of seeds and seedings for
plantation (d) spacing and plantation pattern and (c) time
schedule for plantation and maintenance.

Revised plantation plan has been
approved vide certificate No. 05/
CC/HD/B/24-25, dated 20.08.2024 to
the Rail Land Development authority,
Kolkata. As there are no delivered rates
for coy of such large size & huge nos. of
plantation maps thus, if required may be
sought from the appropriate Rail land
Development authority.

Enclo: As stated above

1. The Conservator of Forests Park &

- a.‘
& 4

[Shri D.K. Mandal, WBFS]

Divisional Forest Officer &

Howrah Division

(18 | ©nbtate Public information Officer

2. The Dy. Conservator of Forests, Legal & SPiO West Bengal.

Dated : 18.09.2024

[Shri D.K. Mandal, WBFS]
Divisional Forest Officer &
State Public Information Officer

Howrah Division
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Form IV
’ f Form for Certificate of Clearance for Developers
[ See Rule 7 (5) ]
g o » e K : 7
Certificate No. @5/{*".{}&;&/@/“5? 28 Dated : Qﬁf)&s@ﬁ&ff
. o _\ (‘J )
NP T Al ADATT BPAD Authenbeod ‘
P DUDE CHALAPATE RAO (o 1ne o

Whereas the developer, Sri/Smt./Messrs.(ifx{.lﬁi’ fjllf?lﬁ{Z)P ve! .C’/?Q]lﬁ.??:;(.ﬁf—.(?’.[a@.’l?)}./i..[ﬁﬁﬂ?ﬂ}({j

Address : LI b Man A 02 R I A o n Kenmec ub Tawer. s/ LR Ll Ais
Firanes) (hale, Ne ) be i - 1) 08032 ,7 ’
.

¢ . . YRy,
has submitted an application with the prescribed fee on...... ... 200 20 R R T . for

Certificate of : Clearance for the following developmental project :
) ) . - e . i ' 1 r
(2) Mature of Project A Soctendiad e Corm CT@M@“’”M‘ ?255

(b) Location : Mokl 7ih. Mecri ufafus,:’mf/ﬂw..-.ww”ﬂ”m ~14
(Dohee fae -3, KRHVO -3, Dagwmo - 25 todLE) Sheefro 34
(c) Details of Plot(s) of Land : K200 083, pagn 007 ) 22.40.094. L6 1xled &2 $C/215(DShee
A / Al e f}cf 72 ,'I‘;f e oS0 t0 0 () Sheed M 2 ki Me -, Degne - | {e (7 19,
» g P g P LS her T - e €, Phen, - P 4
(d) Total Khea{inHa’ ’/;j"; hectpe - 43 Khne =8y Degat <16 /39 (6 Sheel ho-a4 1)

FHe f{u SRR MY CHT P A 5 (¢ et
AN Sy L Y T el fanes . . Dispyet o Mg T
AND Whereas the aforesaid de%écioﬁacrl lflas alsa sh n%ttec?{ afalrmtatmn plan in the prescnbccf formaﬁ :

£}y

AND Whereas the undersigned has approved the said plantation plan after satisfying hitaself on proper
scrutiny of the plan and completing the field inquiry that the proposed plantation.of trees as shown in’
the pIuntatio.n plan is in accordance the provisions of the West Bengal Trees (Protection and Conserva-
tion in Non-Forest Areas) Act, 2006 and the rules made thereunder;

AND Whereas the concurrence of the West Bengal Pollution Control Board has been obtained vide
their letter No. .4 32:248.:423/2.000 (v alz 0. dated ../ O8REAT e

Now, therefore, the undersigned issues this Certificate of Clearance in favour of the aforesaid devel-
oper in accordance with sub-section (4) of section 9 of the West Bengal Trees (Protection and Conser-
vation in Non- Forest areas) Act, 20006, subject to the following conditions :-

1. This Certificate is non-transferable.

| s ¢ Janed) |
2.  The developer shall take up plantation of trees ovcr.l.’.f?.(;?ﬂ.g.:%.?.-l..C..}:i.f.c’..l.....ha (subject to a mini-

mum of 5 times the trees, if any, to be felled) in the same plot(s) of the land being developed in accor- -

dance with the approved plantation plan and coxﬁplete the same within®......cvveee reevsesntrenas months(s)

from the date of sanction of the building / construction plan by the sa.nctibning authority, - *

® The o pMiconf Shall pland dhe drees Wibin 4 300 s eZE Y eard From(x)
i LL date af felltiy pewmiss o (ps pew Lo baiation ,vide Memp e , RLDA,
2e18[Com]. [BL)SaTL broluh, #owveh (ER)/ 1147 ( Pant=5) dadecd - 1608 2024
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Form IV
Form for Certificate Clearance for Developers
[See Rule 7 (5)]
Annexure - P-11’
Dated: 20.08.2024
Certificate No. : 05/CC/HD/B/24-25
Whereas the developer, Sri/Smt./Messrs: MR. DUDI CHALAPATI
RAO ({Authorized signatory}, Rail Land Develpoment Authority,
Kolkata, address Unit NO. 702-B, 7t floor, Konnectus Tower —
HDMR (Building), Ajoniri Gate, New Delhi - 110002, has submitted
an application with the prescribed fee on 20.03.2024 for certificate
of clearance for following developmental project:
(a) Nature of project: Residential cum commercial building;
b) Location : Howrah Municipal Corporation, Ward No. 13;
c) Details of plot(s) of Land : Sheet No.- 33, KH NO. 2, Dag No.
28 to 42, (2) Sheet No. 34, Kh NO.- 1, dag no - 177 to 144, 196
d) Total area (In Ha 8.34461244 (Hectors)
AND Whereas the aforesaid developer has also submitted a
plantation plan in the prescribed Format;
AND Whereas the undersigned has approved the said plantation
plan after satisfying himself on Proper scrutiny of the plan and
completing the field enquiry that proposed plantation of trees as
shown in the plantation plan is in accordance the provision of the
West Bengal Trees (Protection and Conservation in Non Forest
Areas) Act, 2006 and the rules made thereunder;
AND Whereas the occurrence of the West Bengal Pollution Control
Board has been obtained vide their letter No- 483-2n-93/2004 (Vol-
III), dated 16.08.2024.
Now, Therefore the undersigned issues this Certificate of Clearance
in favour of the aforesaid developer in accordance with sub-section
(4) of section 9 of the West Bengal Trees (Protection and
Conservation in Non Forest Areas) Act, 2006,Subject to the following
conditions:-
1. This Certificate is non-transferabie.
2. The developer shall take up plantation of trees over 1.6693201
(Hectors) has (subject to a minimum of 5 times the trees, If any, To
be felled) in the same plot(s) of the land being developed in
Accordance with the approved plantation plan and complete the
same within the completion of project month(s) from the date of
sanction of the building/construction plan by the sanctioning
authority.
The applicant shall plant the trees within a span of two years from
(x) the date of felling permission (as per declaration vide memo no.
RLDA, 2018/Coml./BD/Salt Golah, Howrah (ER)/1147(Part-5)
Iy-the undersigned.

Received
\ sd/-
‘Anup Kumar Chatterjee
20.08.2024 RLDA
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3. As provided in the proviso to sub-section (9) of section 9 of the West Bengal Trees (Protection %
and Conservation in Non-Forest Areas) Act 2007, the plantation has to be implemented before the

development project is initiated;

4, Formal permission for selling of trees on the land being developed, if necessary, will be granted
only after the sanction of the building / construction plan;

5 This Certificate shall cease to be valid if the building / construction plan in rejected by the sanc-
tioning authority or if the plantation work in not completed within the period as specified in the
Coudition No. 2 above.
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Official Seal : ..vviviisssiniieissrnisssesnsnssscsnisssnssssssssasnansens

By Order of the Governor,

Sd/-
Smt. Shila Nag

Joint Secretary to the Govt, of West Bengal
* 1BE
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Published by the Controller of Printing and Stationery, West Bengal and Printed at Padma Offset
Kulgachi (Near Library), Howrah-711306 '
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3. As provided in the provision to sub-section (9) of section 9
of the West Bengal Trees (Protection and Conservation in Non-
Forest Areas) Act 2007, The plantation has to be Implemented

before the development project initiated;

4. Formal permission for selling of trees on the land being
developed if necessary, will be granted only after the sanction of

the building/ construction plan;

S. This Certificate shall cease to be valied if the
building/construction plan is rejected by the Sanctioning
authority of if the plantation work is not completed within the

period as specified in the condition No. 2 above.

After the plantation is done in prescribed manner information
take charged with the 0/0 division forest officer Howrah Division

verification has to be done through this office.

(Signature of Competent Authority)

Name : SRI DIPAK KUMAR NANDAL W.B.F.S.
Designation: Divisional Forest Officer
Howrah Division

Official Seal: ....cocvviiviiiiiiiii

By order of the Governor

Sd/f-

Smt Shila Nag

Joint Secretary to the Govt. of West Bengal
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HIGH COURT CALCUTTA . . E-mail: vikramojha2007@gmail.com |

Dated: 4th Sept 2024

To

The Special Pﬁblic Information Officer

District Forest Officer o X K:;[JE\‘
No-5, 1st Floor, Stadium complex, ey % "‘\i
Grand Trunk road , < .;E %é g?;’ ‘ AIQ}
M.G. Road ,Post Office — Howrah - g%iﬁ; : 3/‘
Police Station — Howrah ® %‘3 5" 8
District - Howrah J X 0&}1'\'

Pin Code - 711101
Ref:
An application under section 6 of the Right to
Information Act 2005
Subject:
Request  for information regarding the
permission for felling trees as required under
West Bengal Trees ( Protection& Conservation
in Non forest Area ) Act 2000 and its Rules
2007, in respect of development project at a
property situated at H8QV + WHP, Salt Golah,

beside Hooghly river within jurisdiction of

M e
Owrgh D'V'Sion Car F L
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11106 (

. r

Salkia, Howrah- 7

A,;mm — . Mobile: 9681108929 | 9674908929
B . .. " E-mail: vikramojha2007 @gmail.com
. HIGH COURT CALCUTTA o Ermalk |
./ JUDGES' COURT HOWRAH -

R m. w

Ref. No. :..

Golabari Police Station-, District- Howrah -

711106. under Right to Information Act 2005.
Sir,
That since a very big project of multi storied building with multi
facilities is coming with proposed construction and accordingly
the trees and entire greenery is being cut and felled at the
property with proposed construction as mention above and
since there is full fledged greenery consisting of thousand of
trees within the stretch of 88300 sqmtr, at a property situated
at H8QV + WHP, Salt Golah, beside Hooghly river within
jurisdiction of Golabari Police Station-, District- Howrah -
711106 the same shall hereinafter be referred to as the “Said

Property”, I would like to have certain information as following:

1. Please provide me the details of the permission granted to the
promoter/stake holder / lessee/ Owner for cutting and felling

the trees at the property as mentioned above.




Chamber: 115, G. T. Road (North), -
Salkia, Howrah- 711106 {W.B.)

- Advocate I PR
_J_QQGES' COURT HOWRAH . T - _"“_fa_T"?Jb62007@gmail.mm

Ref. No. : ]
LR PR R R L -+ r'— |

Date :
e terirrdndrnisiredritid Mdd evbeviiteare

5. Please provide the COpy of the said permission if at all granted

py competent authority as mentioned in paragraph no-1 of this

instant application.

3 please provide the details of clearance as granted by the

pollution Control Board if in case the permission is granted for

cutting and felling the trees in the said property.

3o kindly do the needful by providing me the information as asked

above.
this letter you hereby acknowledge to have received the requisile fees

( By receiving
the reguisite fees in form of court fees

for providing the information ds asked above,

has been affixed with these instant letter.}

Yours Sincerely

Thanking You




' '

Government of West Bengal
Directorate of Forests
Office of the Divisional Forest Officer, Howrah Division
5 M.G. Road, Dalmia Park, Stadium Complex (1" floor), Howrah-711101.
Phone & Fax-033-2641-1772, E-mail - dfohowrah@gmail.com

Mame No. 3065 /28-17/2024 Dated: 10.09.2024

To ¢ Vikram Ojha,
Advocate, High Court Calcutta & Judge Court Howrah
115, G.7. Road (North}, Salkia, Howrah- 711106, {\W.B)
Sub : Your application dated. 23.07.2024-U/s RTI Act, 2005, received on 04.09.2024 by this office.

Sir,
With reference to the above, as you wanted the information under Right to information Act, 2005, this is to reply as
follows:-

Information required chéyth eof
F—‘ie:‘.ss.énp"r‘ovnrde me thedcta:!; of the permmm: granted to the ‘ ' Find encioses herewith the forin - i for Permmission for

promoter/stake holder/lessee/Owner for cutting and teiling the trees at the Felling/Disposing for Trees in Non-Forest area vide Parmit No. i
property as mantioned above. 23/FD/hd/B/24-25, Dated: 20.08.2024

i

I ! !
Please provide me the capy of the said permission if at all granted by ; Copy enclosed
ctompeient authority as mendoned w paragrapic 0o-3 o tas 1eiand

Pl

; The fetter issued from West Bengai Pollution Control Board

| Controi Board if in case the permission is granted for cutting and felling the | vide Memo. No. 483-2M.195/2004]Val i), Dated: 16.08.2024.
#

|

i

trees in the said property. The detail report may be sought from West Benpal Poliution
Lontrei Board. s

{Shri D.K.\\nandai, WHFS)
Divisianal Forest Dfficer &
State Public Information Officer
@ Howrah Division

Memo No.: 3065 /28-17/2024 Dated: 10.09.2024
Copy forwarded for kind of information to:
L. The conservator of Forests, Parks & Gardens Ciree, West Bengal

2. The Dy. Conservator of Forests, Legal B 5P, We il

Sd/f- DK Mangal
[Shri DY Mandal, WERES)
Divisional Forest Dificer &

State Public infarmation Officer
Howrah Division,
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y ‘ §
- P {% §
- Form - 111 Aﬂrf\e?{u FE—1° .
Form for Permission for Felling / Disposing of Trees in Non-Forest aveas : %
[See Rule 5 (2}]
I Corregtlation with Prewient folting bermentoan no ~2E/FRIHD R J0 o

T R O
vl 008l Ll e ;

; PNl S e By N
Hermit NGI&,J/rPJjJ&JMZ;? ) a{jﬁ DT CHALAPATE RA (j[ﬁ%i‘ii}@ﬁd i ria o
Whereas the applicant, Sri/Smt./Messs.(/ wd d Lomal hevelohanenk Al hon! #. Kadknia
UndF n - Fo2 -8B, 2k f/fﬁﬁj Kenheehd Tower —HDMR [ Briner .

submitted an application with the prescribed fee on.. &2 {04 B Al Tor permiss

disposing of trees for the purpose of. Ac 1004 ndiad. Coom Ceanmestiad. m ihe foilawiog

Buidleding
() Location : Hawrrade Micmicd pad Grsperrayom ) wanol No~/3

- ! g i e “,z
(b) Details of Plot(s) of Land : (Dsheek M0 23, Y mNo-2 Dagne - 28 L0200 5
H o~ 188, Dagas ~ 177 {0]34,19L fe2e2a 2e0/216 NS he e

(1N e TR Dy 110G 90 Al ke Iare AL KA e 4 g e ) L

.................................................................

/?/g,%, QO‘H‘?, é/gy‘f‘/}/zgf@gkcd wo—G3 khno-~ §, Bag Ao - jw f/
%ku,f'/ﬂﬁ ~A44, Kitho - |1 Lhag wo =G, 10, Il o~ [, Motiza - Groedean i

..................................................................................................................................

P.g - C?ul&i;&’ul‘ DISHTeH - faed Tty

g d e

~AND Whereas the undersigned is satisfied with regard to the legality of documents towards the proof o S
ownership or lease of the land on which such tree stands : Ty e

“ANID Whereas the purpose for which the trees are required to be felled is in conformity with rule 4 (1) o¥ihy” “
West Bengal Trees (Protection and Conservation in Non-Forest Areas) Rules, 2006

AND Whereas an inquiry in the prescribed manner has been carried out ora/éagﬁﬂ’o”‘?"q ..... :
and the undersigned has examined the inquiry report with due care;
AND whereas the land in question belongs to the ...... bbb s Ten Garden and the ap

lias produced a specific scheme framed under the provisions of the Plantations Labour Act, 1951 for utitig: ¢
ing the sale proceeds strictly for the purpose of welfare of the labourers;

ANID Whereas the applicant is a develeper who has already obisined & Certificate uf Clearance No 5 /7
,5./.,2.*.’;’::'25:;.dnicd.é?.ﬁ.:.?.&i%ﬁ2-;.‘,?...Issucd by the undersigned end sznction of the building / construction
plan by the sanctioning authority. Viz...{'f{ﬂ»’df}fﬁk{ﬁ...é'\t’fdsé.w'(}{/;?éi.f’..f!:i}ﬁ.iﬁﬁ“ﬁﬁ—c’f).f.’?.?.......,.....vitic his letes
NoSWSOBPASLI02) 5. Dated L3062 202G v

2024 /0761,

AND Whereas it is found on inquiry that the propesed felling will not alter nature or charagter or mode
use of theland, = -7 :

EE or

The Applicant has produced the requisite permission under section 462 of the West Bengal Land Reforn

Act, 1955, T -
[ e S Al
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e

6, {hg_'d]iﬁ_licant (if not a developer) shall start preparatory work for plantation withia

(f | \3/"’ As pmvldedm sectio 10 of the West Bengil Trees (Protection and Conservation in NOn-Forest
|  Areas) Act. 2006, the applicant | |

- ginty ‘days from the date for permit or the date of receipt of directions from the undersigned, as the
‘case may be, é.nd_shall' undertake plantation for trees in accordance with such dircations;
The npplicants
trees;

x,

&

hnll inform {hé_uhdcrsi'gncd in writing immediately-on completion of the plantation of
57 *The appllcantshall,wnhmawcek of carrying out felling of trees, submit, & report to the undersigned
indicating the total number of logs ad firewood produced against gach species;
" Stamps of thofclleduccs4shallbcmmmcdforalcast one m_onlh-fponi t_h@'-dqtq’ of felling.

R
S The Iclhng andcamagcoftrtcs shall not be cml;&' out after tl.:_té"'s_run'-'sé_t_ﬁnd' before the sun-rise.

18 Bubjecl to the’__provisibns of the West Bengal forest (Establishment and Regulation
Ot et ‘Wood-based Industries) Rules, 1982 and The West ‘Bengal Forest Produce

produccdfor inspection’on demand to the undersigned or any of the authorities
158nd 17of the West Bengal Trees (Protection and Conservation in Won-Forest

L3
B w“v“‘"-’mi }tﬂ}“ﬁ:ﬁiﬁ Officer
B Herwzah Divistan
(Signature of the Competent Authority)

© Name SRETLPAK KUMBR. MANM LN

Designation ! visiemed Fored aFherr
e ondy B wlAiom
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VAMLATNAMA

n The High Court At Calcutta
District :v# Mrﬁé/ :

o .- . . Criminal Revisional
Constitutional Writ Civil Appellate Jurisdiction

G "%} +» No. af
S 28 Oﬁé&m A 0@463/3 _ [Appoliant
~ |Petitiopers
) - Versus -
s ibfe of Heok Bergal 2ox fresponen
i 7 N Opposite Party
Vakalatnamns on behalfof f{‘& f) &eﬁ aﬁl Ly

Know all men by these presents that by Vakalatnmm, I/We appoint the Advocates noted
below orany one of them my/ourlawﬁJIAdvocate orAdvocates — mhm ML":W"M
in the above matter for appearing conducting and arguing the same for depositing or
withdrawing any money in connection therewith for moving the Court in any matter
connected therewith. for preparing the paper book in the case and for puttmg in papers,
petitions etc. On my/ our behalf for filling, taking back any documents for withdrawing
suits or appeals or petitions with permision to institute fresh suit etc. For'siging and filling
pelitions of compromise in connections with the said malter and for taking copies of paper
_from the Record and [/We further say that any act. Done by my/our said Advocate or
Advocates or by any one of them afler accepting this Vakalatnama, shall be considéred as

my /our own true and lawful act,

And YWe further hereby agree and undertake to péy the said Advocates his or their fees as
setteld and al} others sums that may be necessary to carry out the requision of the Court -
and otherwise to-enable the said Advocates to conduct the case properly. Failing which the
snid Advocates after notice to me/us will be at liberty to withdraw from further cbnducting

the case.
N WITHNESS WHERE OF I/WE sign and exccute this Vakalstnama on this

e /37h. dayof.__Af prvessploer 201),%*

Name of Advocales

’ r\/?k?s’“mm @35\9‘:
Adnoaole

M : — 9¢e11089 29

Lwail- — Ve’k'rwjﬁﬂ 2603 @W/ et
Eradtjmond N, N@/’/g;@/woj
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BEFORE THE NATIONAL GREEN
TRIBUNAL, EASTERN ZONE
BENCH, AT KOLKATA.
MEMORANDUM OF APPLICATION
{under section 18(1) read with
sections 14 and 15 and under
Section 18 (2} of National Green

Tribunal Act 2010)

0.A. No- /2024 /EZ

Sri Debasis Das
.... Applicant
Versus
The State of West Bengal & Ors
....... Respondents

ORIGINAL APPLICATION

Debasis Das
Represented by its Advocate
Mr. Vikram Ojha ( Advocate)

Mobile No.- 9681108929
E-mail:vikramojha2007@gmail.com

N8 [1974[2083



